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_Counsel for the Applicant .« Shri Vv,V Prabhakara

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD,

0.A.No, 98/97, Date of order : 29,1.1997.
Between
M.Rama Rao «» Applicant

And

1, Director General,
All India Radio,
New Delhi.

2. Station Director,

Hyderabad., .o Res::n:mc‘:leni:s

Counsel for the Respondents .. Shri N.R.Devaraj, S5i
CORAM
Hon'ble Shri Justice M.G.Chaudhari : Vice-Chairman
Hon'ble shri R.Rangarajan : Member (A)

. Order

(Per Hon'ble Shri Justice M.G.Chaudhari : Vice-Chair

Rao

"o CGSC

man)

We find that the applicant has not been clear about the

nature of his precise grievaﬁce or about the date wh

ien the

cause of action arose and what exactly is the nature of the

relief hewants to seek.  The question of limitation

also may arise

depend;ng‘ﬁhe cause of action as may be fixed by the applicant

himself, The grievance made presently is of omnibﬁs
The 0.A. in the présent form therefore will serve nc
purpose as it will not be possible to consider the
grievance of the applicant, The learned counsel‘fox
seeks adjournment to consider whether he should appl
compréhensive amendment of the 0,A,

2. In our opinion LﬁﬂtHEVG?ﬂ{viammabuadmt%tuﬂ4the
for the applicant hay conglder Qhether to flle é prd
by withdrawing this 0.A. instead of seeking amendwen
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in respect of that 0.A,
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also feelsz that that would be a proper course to be adopted.

3. The learned counsel for the applicant now seeks
of this applicationiwith liberty to file a fresh comg
Accordingly the 0.A, is allowed to be withdrawn with
file a fresh 0.A. If the 0.A, ig~f11ed on or before 1

Stz ‘
for the purpose of limitatioqﬂthe benefit of date of

withdrawal
yrehensive 0,4,

liberty to

"

5.2.97 Jertls

filing the

instant 0.A, namely 23.12.96 will be available to the applicant
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( R.Rangarajan ) ( M:6.%haudha
Member (A) . , Vice-Chairm

Dated: 25,1,1997,
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